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I rise to announce that the Govern-
ment Business in this House during the
week commencing 8th  December,
1980 will consist of:

1. Consideration and passing of
the Monopolies ang Restrictive
Trade Practices (Amendment) Rill,
1580. as passed hy Lok Sabha.

2 Discussion on the Resolution
szeking disapnroval of the Auroville
(Emergency Provisions) Ordinance,
1830, and consideration and passing
of the Auroville (Emergency Pro-
visions) Bill, ,1980, as passed by
Lok Sabha,

3. Consideration angq passing of
the following Bills as passed by
Lok Sabha:—

(a) The Public Premises (Evic.
tion of Unauthoriseq Occupants)’
Amendment Bill, 1980,

(b) The Jute Companies (Na-
tionalisation) Bill, 1980.

4 Discussich on the Resolution
seeking disapproval of the Forest
(Conservation) Ordinance, 1980
and consideration and passing of
the Forest (Conservation) Bill,
1980, as passed by Lok Sabha,

5. Consideration and passing of
the Saleg Promotion Employees
(Conditiong of Service) Amend-
ment Bill 1979.

6. Discussion gn the Resolulion
szeking disapproval of the Code of
Crimina] Procedure (Amendment)
Ordinance, 1980 ang consideration
and passing of the Code of Crimi-
nal Procedure (Amendment) Bill,
1980, as passed by Lok Sabha,
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The House then adjourned
for lunch at nine minutes
past one of the clock.

The House re.assembleq after lunch
at thirty-three minutes past two of
the clock, The Vice-Chairman (Shri
Arvind Gaaesh Kulkarni) in the
Chair.
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SHRI P RAMAMURTI (Tamil
Nadu); Mr, Vice-Chairman, Sir, on the
last gccasion 1 hag just begun to
speak on the resolution moved by my
friend, Mr. V. B. Raju, and I had not
even completed my firsy sentence
when we rose for the day. Therefore,
Sir, practically I am spesking from
the very heginning now.

Sir, we are .Jow dealing with the
entire .public sector industries whe.
ther they are run by the State Gov-
ernmentg or the Central Governmesn’
or the municipalities or the semi-
governmental corporations—that is
what he, the mover of the Resolution
wanted, if I remember right. Maybe
that we do not have the figures
with regard to the investments by the
State Governmentg and by the semi-
governmental urganisations but we
have the figures of the investments
in the public sector which have been
made by the Centra] Government. The
State Governments’ invesiments in
these public sectors are few compara.
tively. And we are very much con-
cerned with the state of affairs in the
public gector undertakings. Every-
body knows that the public sector
today has incurred a huge loss. It was
supposed t¢ 42nerate money which
instead of going into private parties’
hands, would help further develon-
ment of our economy, When the pub-
lic sector started in the Second Five
Year Plan, it was proclaimeq that
this public sector undertaking would
be the foundation for gz socialistic
economy in this country. All these
grandiose objectives were stated at
that time. But we—at that time we
were alsp in Parliament—at that time
totally differed. We said, no, this is a
deception of the people of this coun-
try. After all, it may be a public
sector which may be owned hy the
Governament. Buf who decid:s whe-
ther it is in the interest of the people
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or ctherwise? Whe owng the Gov-
ernment? Who decides? Who runs
the Government? It is the big busi-
ness houses in the country that run
‘he Government. The Government is
not the Government cof the common
people it is not the Goernment of the
working class; it is not the Govern-
ment of the poor peasants. It is the
Gevernment whase policies are mainty
attuned to the needs ¢f the big busi-
ness houses the monopolists and their
collaborators, the multinationals, This
is the reality »f the situation. There-
fore who owns the State, will also
own the public sectcr.  The public
sector milieu wil] be the milieu of the
big businessmen. Thig is what we
stated.

Ncw, Sir, what is the position today?

After so many years, we find that
your public sector underiakings are
toeday incurring a loss. The public

sectcr in this country is a den of the
wors{ corruption I can ever imagine—
corruption galore, It is not my finding
alone. If I say that the Government
of India might come and protest. Here
I have got the report, the findings of
the Direct Taxes Inquiry Committee,
otherwise known as the Wanchoo
Report. What do they say about
the public sector undertakings?
They point out that “the contractors,
the unauthorised suppliers and pgents
and a host of racketeers take advan-

tage of oup public gecter projects.”
Mark these words. Thig is the find-
ing not of mine. If I say it,

you will say that I am a Marxist
and T belong to Marxist
Communist Party and therefore,

T am put to malign the- Government.
But thig is the finding of the Wanchoo
Committee given in its report which
ycu have got for the last so many
years. Then the report goes on to say:
The otjective of these contractors and
all these people is *‘to discover the
vista of secrst operations, striking sec-
ret deals_ obtaining cuts and commis-
sions and pushing through black money
operations.” The public sector under-
ta:kings today have been the ghettors
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of creating and augmenting black
money—a parallel economy—that is
running riot in this country and théf’c
is today ruining the economy of this
country, This s not my finding; this
ig what the Wanchoo Committee has
said which is the reality,

Is anybody today prepareq to put

an end to this corruption., When we
bring corruntion charges, what hap-
pens? Take for example the coal

industry today. T know that the coal
industry is likely to have 5 very heavy
losg this year. But in the conditions of
energy crisis today the worlg over,
coa] should become the main energy
source, ag far as our country is con-
cerned. Eighty per cent of our energy
comeg from coal Bul what happened
in the ccal industry after it was
nationalised. Whep it was going to
be nationalised, somehow or other, the
news that it was going to be nationa-
lised spread the same day despite all
the vprecautions that late Mr., M.
Kumaramangalam took. He called the
officers and shut them up in a room in
Ranchi, at dead at night, at 12 O’clock,
he told them. But despite that, next
morning, when the nationalisation
Ordinance was gnnounced, at that
time much of the machinery was taken
away. Thig ig whkat happened at that
time. Anyway, that does not matter.
But after that, what happened? After
that, all these ccal operators those
coal mine-owners, were givep cont.
racts and they became contractors of
the mines. Contract for taking coal
by trucks to various places Today, it
is a well known fact that not even
half the coal which is loaded at the
pits in the lorries reaches the desti-
nations, This is a well known fact.
But well, nobcdy is preparsq to abo-
lish thig contract svstem. For exam-
ple, the West Bengal Government pro-
posed to the Energy Ministry. Thay
put a collector and zskzd him to note
dowpn the amount which has lheen
loaded at the pit-heads ang after they
are put in dumps in Calcutta, another
officer was put there to find out what
is the total amo int which has bzen put
there. I have got the figures and nnt
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even half the loaded quantity reaches
the destination. The names of the
contractors the bus numbers, the lorry
numbers, everything has been noted.
I cannot raise it. When I tolg our
West Benga]l Minister when 1 asked
him ‘Shall I raise it?”, he said ‘For
Heaven's sake, do not raise it; the
little which we are getting now, even
that woulg disappear’. Despite our
Civil Supplies Ministey saying this, I
am raising this here The West Benga)
Government proposed ‘You give us we
will take it in ouy lorries and you
hang us if this does not reach the
destination’. Th2 Minister is not pre-
pared to hand it over to the West
Bengal Government, Neither ig the
Minister prepared to take over the
transportation of this coal in lorries to
their destinations by the Coal Board
itself and see that thig is properly
done. There is vesteq interest every-
where For example, nearly twg thou-
sand dumpers were bought two years
ags. These were bought in order to
have deepening c¢f the mines. These
-two thousand dumpers were declared
unfit. The whole work was given to the
contractors and the dumpgrs ~ were
handeqd over to them withcut cost,
without charge, without rent and those
peaple are working on this, The dum-
pers cannot work for the Coal India
Limited. But these dumpers which
wiere imported at our cost, at the cost
of the country, are working for the
private contractors. We brought it
to the notice of the Government. Is
the Government prepared to take any
action against them? Have you taken
action against any single person?
Nothing is being done. When this is
the state of affairs, it is not a case of
something being rotten in the State of
Dermark. but everything ig rotten in
the State of India. This is the posi-
fion as far as public sectoyr undertak-
ings are concernad, I can give instance
after instance,

-

How do thess people function? You
talk of public sector, demccracy, in.
dustria! demacracy, participative
management and so on: all sorts of
fine words you coin and you bandy
them about. But what is happening
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today? If a particular trade union

brings to the notice of the manage-
ment or the Government, concrete
charges of corruption against the offi-
cers, against the concerned persons,
against the mangement, has there
been a proper znquiry into those ins-
stances? Was the {rade union con.
cerned takep into confidence? Was
it asked 1o put forwarq the evidence?
How many caszs have been brought in
regard to the BHEL for example, by
the various trale unions? What has
been the Industry Mmnistry doing
about it? What have they been doing
all these years, I would like to know?
When some cases were sent to the
Vigilance Commission and the Vigi-
lance Commission found it to be cor-
rect, they were just put aside. Not
against one, but complaints were there
against so many directors. Then, take,
for example, Hindustan Photg Films.
CBI raid hag taken place. You won’t
even suspend them. When our union
brought to the notice of the then
Ministey the subsequent Minister and
the present Minister, concret= cases
of corruption, which cannot be dis-
proved, which we are prepared fo
prove to the hilt what do they do?
They send two officers who are also
members of the Board of Directors, to
go and enquire into this. Naturally,
these officers are interested in covering
up the whole thing. I am only giving
an instance. They are interested only
in covering up the whole thing. Dr.
Chanana goes there to the HPP in
Ooty, He callg the officers and tells
them ‘Whatever you have got {o say,
say boldly’. Two officers including
the second man in charge, after the
Managing Director, give instances of
malfunctioning in the organisation,
Oncnly he speaks out. He talkg of
more silver being useq by the Hin-
dustan Photo Films in the preparation
of films—8 per cent whereas, the
world over the silver content used
is 2 to 2& per cent Whepre does it
go? Did the Ministry of Industry
wake up to find out why Hindustan
Photo Films used 8 per cent silver
whereag the silver content used the
world over ig only 2 per cent? They
did nothing of the sort. On the other
hand, when that man breught it to the
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notice of the (oncerned authorities,
aiter one month, when Lthe Minister is
not there, suddenly without giving
£ny notice the Additional Secretary to
the Government goes and dismisses
him by giving two months’ salary be-
cause he had spoken openly. The
Alanaging Dircetors are the Moghuls,
the Industry Secretary is the Moghul
emperor and your Industry Ministry
officialg are colluding with this corrup-
tion in the public sector undertakings.
Thig is what is happening in industry
after industry. J can give you ins.
{ances after instances, Taks the case
6f Heavy Engineering Works. When
this factory was set up, it was ggreed
that they would be able 10 make
machines, and we would not have to
depend upon imports of machines. That
is what they had agreed to, but the
Heavy Engineering Corporation has
not got orders of more thapn 25 per
cent of its capacity. It hag got orders
only to the extent of 25 per cent of
its capacity, Why, I want to know. Is
it because you want to get every time
the most uptodate technology? In
everything you want to gst the most
uptodate technology. I can under-
stand, for example, when we
started industrialisation in  this
country, in an under-developed coun-
iry, in a.weak country whose indu-
strialisation had been suppressed for
nearly two centuries by the British,
at that time when we went in for in-
dustrialisation, we had to go in for all
-orts of collaboration, jn order to get
the technical knowhow from advanc-
. ed countries. We had to pay the

price. I do not mind paying the price.
Thig is what the Soviet Union had
done in the earlier days. This is what
Japan had to do. T do not mind, I am
prepared to pay ten times the price
in order to get the technology in the
beginning. But having got that tech-
nology, is it not our job to develop
that technologyv further ang further,
make it uptodate, use our technolo-
gists, our engineers, our scientists,
all these people, in order to create
an R & D base for the purpose of our
awn researgh and development, for
“he purpose ¢f developing our own
_—
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industrialisation? Is it not our duty?
And it was agreed to in the beginning
on paper. Since 1ndependence the
couniry has spent about Rs. 10.000
crores on research and developmenf.
What is the result? After spending
such a huge amount on research and
development, today we find that
everytime when there is a new gene-
ration of technology somewhere in the
world, you do not develop your own
technology; on the other hand, you
jump for it. Your attitude is that you
must go in for collaboration after
collaboration for every new genera-
tion. You have not created a new
generation, on your own, What |is
your R .& D doing? When this kind
of continuoug collaboration goes on in

-ihis coyntry, when collaboration after

collaboration is being indulged in by
the public secto: undertakings, what
hope will the R & D personnel have
in this country? (Time bell rings). I
thought I will get at least half an
hour.

THE VICE-CHAIRMAN (SHR1
ARVIND GANESH KULKARNID:
No, no,

SHRI P. RAMAMURTI:
important subject.
interested in this.
to spcak.

This is an
People are also
Please allow me

Do they have anything to do? Your
Scientists and technologists are not
consulted. I can give instances after
instances. I can go on for five hours,
but you will not give me that much
time. How many collaborations over
the heads of tne R & D personnel,
without consulting them, have the
public sector undertakings entered
intp from foreign countries? I could
stop a number of things. I am glad
1 coulg stop a number of things by
bringing them to the notice of the
public. For example, the R&D De-
partment in BHEL recently developed
by their own effort a 20 MW conden-

sOr, But even bhefore it was deve-
loped, or about to be developed, the
Board of Directors recommended

-
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foreign collaboration. I had to bring
it to the public and fight it out. Ulti-
mately, I am glad, it has been stop-
ped. And now do you know what do
they say? We have developed it
ourselves. OQur R&D hag developed
it. Now they say, let your condensor
be vetted by Siemens, with whom
they proposed to enter into collabora-
tion. Naturally means they will say
that it is no good. This is the kind
of people you have got here, Your
R&D people, your scientists, your
technologists cannot open their
mouths. They are bound by, what
you call, the Government Servants’
Conduct Rules. Do you think science
and technology can ever develop in
this country? You are a party to the
UNESCO Convention. India was a
party to it. It has ratified it. It said
that the scientists and technologists
in every country must have complete
freedom of exchange of informalion:
they must be able to speak out and
they cannot be bound down by these
rules. This is a Convention to which
the Government of India is commit-
ted. It has ratified that Convention.
But after ratifying that Convention,
what happens? The young sciemtists
attached to our R & D in the public
sector cannot speak out. If they
speak what is happening? With re-
gard to the development of techno-
logy, with regard to collaboration, if
they speak out, they are sent out.

Public sector, today, is being run
as a racket by some of the bureau-
cratic officials. Some of our techni-
cians, unfortunately, have also fallen
a victim to this. They are bribed - by
foreign multi-nationals. They are
bribed by multi-nationals. Their sons
and nephews are employed there.
Nephews and song of Secretarieg gnd
all those people are employed in
America or in West Germany and
other countries. The result is these
multi-nationals insist “you must get
my collaboration”. Yet you talk of
self-reliance. Even with regard to
tanks, T am ashamed to say this. You
obtained the Centurion tanks imme-
diately after Independence. But today
you want to dispose of the Centurion
tanks. Even your Vijayanta tank is
1401 RS—7,
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outmoded. I am not bothered whe-

ther you go in for the Soviet Union

or any other country to acquire the

latest models of tank.

SHR; BHUPESH GUPTA (West
Bengal): They are selling the spares.

SHRI P. RAMAMURTI: Earlier
they sold 90 tanks also. You don’t
know that. The proposal is still

there. The proposal is not scuttled.
The point is you are not able to use
your own engineers and technicians
to retrofit these tanks. Israel had
purchased the same centurian tanks.
Isreal is using it after retrofitting it.
In the Israel-Egyptian war, the same
Centurion tanks, after retrograding
and retrofitting, gave excellent ser-
vice. They beat down Egypt. But
your engineers or techniciang are in-
capable of doing that! That is your as-
sessment. I can tell you hundreds of
engineers who are shedding tears of
blood that their proposals to retro-
grade and retrofit them are not accep-
ted. Where is the R&D even with
regard to a vital sector like defence?
You are dependent. I am not bother-
ed whether you depend on the Soviet
Union or anybody else. But the fact
remains that after 25 years you have
not been able to develop your own
R&D, your own designs, engineering
and all these things. Even with re-
gard to atomic energy—about which
so much is made out—what is the use
of having developed atomic plants?
Where are we going to get the enri-
ched uranium? Where are we going
to go in for the new fuel which you
are about to discover? It requires
tremendous safeguards for safety. It
is much more dangerous than the en-.
riched uranium. Where are we going
to go in for that? What is the won-
derful thing thal is being done? Our
entire research in that direction has
been topsy turvy. If you want to go
in for atomic energy, the first thing
to be undertaken is development of
science and research and also deve-
lopment of capability of enriching
uranium which at the time was avail-
able in this country in plenty. Even
today a certain portion is available
in this country. Once you are able to



195 Re. White Paper on
Public

[Shri P. Ramamurti]

enrich a certain quantity of uranium,
then immediately you can go in for
fue] based on thorium, which we have
got in plenty. With a small stock,
we can do that. We have not deve-
lopeq it. The whole thing hag been
topsy turvy. On whom are you going
to depend and who is going to supply
you enriched uranium? The whole
problem is like this. Are you going
to develop these public sector under-
takings, in a self reliant manner is 8
question that baffles me. I have
studied half a dozen things. I bring
them to the notice of the Govern-
ment. Unfortunately, ] am not a per-
son who does only this thing. For
example, our own technologists have
developed fertilizer plantg which are
capable of producing 950 tonnes per
day. We paid for the technology of
300 tons per day, originally. Later
on, we developed it and we are today
capable of producing machines which
can produce 950 tonneg per day. But
some foreign country has developed a
machine which is capable of producing
1390 tonnes a day. S new machines
are tg be put. When this industry is
to be expanded, our Ministry puts up
the proposal that somewhere machines
with a capacity of 1300 tonnes a day
have been developed, so let yg go in
for them. Immediately they decide to
go in for them. 'n that case. why
waste your money on R&D? Instead
of four machines with a capacity of
1300 tonnes a day, can’t you put six
machines with a capacity of 950 ton-
nes a day and get the same production
and have greater employment? After
all. the social cost has to be taken into
account. When yoy take that into
account, the fact that you have jnves-
ted so much money in the heavy en-
gineering industry in Ranchi will not
go waste. If you go in for producing
on those machines which have a
capacity of 950 tonnes a day, it means
you work on the machines that have
to be forged in the Heavy Engineering
Corporation at Ranchi. That factory
will not be idle; that will get going.
That meang the capita] that you have
sunk in the heavy engineering works
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is not going to lie idle, it is not going
to be wasted. All this has to be taken
into consideration. Therefore, the so-
cial cost of going in for collaborations
has to be taken into consideration.
But do you take that into consideration
at all? So all our gcientistg and tech-
nologists get wasted, their efforts gert
wasted, they are frustrated and they
are running to America, they are
running to West Germany, wher-
ever they can. These people can be
utilized by the rulti-nationals in gther
places, but here we have got a Gov-
ernment which is not capable of utili-
zing the services of the scientists and
technologists whose number ig the
third biggest in the world. Thig is
the kind of policy that you are follow-
ing with regard to it. (Time-bell
rings).

Finally, 1°would say, if you are
really interested are you prepared to
associate the voluntary organizations
of the technologists and the scientists
and the engineers, allow them freedom
of speech and take their advice with
regard to collaborations and gsee what
they can do and what they cannot do
befére deciding on any collaboration?
That is the first thing. And, second,
are you prepared to give the working
class, the trade unions, the elected re-
presentatives of the workers represen-
tation in Management an equal foot-
ing—not nominally and nam ke waste?
Are you prepared tg associate them in
discussing every question concerned
with management, including purchase,
going in for a collaboration, purchase
of technology, all these things? Are
you prepared to take the workers into
confidence and give them equal re-
presentation? Tf you do that, many ot
the corrupt practices will be stopped;
we will see to it that they are stopped,
But I see this Government is incapable
of doing it. They will never do it So
long as thig miliew continues, the
public sector undertakings in the coun.
try will go down the drains. They
will be a drain on the economic sys-
tem and the private sector is waiting
to see the day when the public sector's
name goes down so that they can
gobble it up. Today you are doing
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exactly what the private sector wants
you to do, what the monopolists want
you to do. You give them contracts.
Abelition of Contract Work Act is
there, but nevertheless the public ser-
tor gives more and more work to them
work is handed over to the private’
sector, so the workers get fleeced. This
is what is happening. Then, how do
you expect the working class to have
that kXind of patriotic fervour jn order
to see that the public sector undertak.

ings flourish? Feeling that

3 PM. it is our technology, our
industries, that kinq of
feeling, you cannot enthuse. On the

other hand, they see the total corrup-
tion that ig there from top to bottom.
Therefore, they say, “Why should we
work for the corrupt officials, what
should we work in order t; see that
these people make money?” There-
fore, their enthusiasm itself is com-
pletely dead Therefore, wake up and
do something to see that this rotton
state of affairg doeg not rot further so
that this rotting can be stopped. Then

we shall reverse the process. Thank
you.
DR MALCOLM S. ADISESHIAH

(Nominated): Mr. Vice-Chairman, I
rise to support Mr, V. B. Raju’s Resolu.
tion which asks for a White Paper, a
report, a document “on the present
state of affairs, giving the total picture
of the public investment in the above
mentioned enterprises.¥ Mr. Raju
in his motion says that this report,
thig document, should be given in the

current session. 1 think that this
should be modified. I think it cannot
be done ip the current session. For

purely technical reasons, T point out
to Mr. Raju and to the House that it
will take the Government at least
three months to colleet the informa-
tion and another month or so to pre-
pare the report asked for.

SHRI P. RAMAMURTI: You
under-estimating.

are

DR. MALCOLM S. ADISESHIAH:
Mr. Chairman, there are two aspects
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of Mr. Raju’s Resolution. In the pre-
ambular paragraph he refers to the
large public investments made by the
Union and the State Governments (a)
in corporate enterprises and (b) in
departmentally-managed undertak-
ings. In his opening statement Mr.
Raju gave g series of figures of how
much investment has been made Ly
the State and the Central Governmenis
in these various enterprises. These
figures are not t; be found in any
public document. I believe they were
the result of his own studies. I also
have made similar gtudies. One of the
things, here may I say, is that no such
document exists either published by
the Reserve Bank or by the Bureau of
Public Enterprises? So far we have
never brought out a document giving
the total public investment by the
State Governments and the Central
Government. May 1 ask Mr., Rajv,

198

" if the Government is going to prepare

it, whether he would agree to use the
definition of the enterprises given In
the “INDIA 1979” of the Publicaticns
Division, at page 2977 They have de-
fined the public sector in the following
way. I read that, Mr. Chairman:

“The public sector comprises—

“(1) public utilities like the rail-
ways, road transport services, ports,
post; and telegraphs, power and
irrigation projects;

“(2) departmental yndertakings of
the Central and State Governments
such as the Chittaranjan Locomotive
Works, the Integral Coach Factory
at Perambur and various defence
production establishments; and

“(3) a number of other industrial
undertakings which derive their
finances almost wholly either from
the Central Government or the State
Governments in the form of equity
capital and loans.”

Now, the second part of Mr. Raju’s
Resolution refers to the objectives. In
fact, he says that one of the important
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objectives of the public enterprises 1s
that they ghould give a reasonable rate
of return on their investment and
generate resources for further growth.
Here may 1 remark one thing, Mr.
Chairman which I think one of the
speakers, week before last, referred to
Mr. Raju has been careful to speak
of one of the objectives. In my
opinion, there are four other objecti-
ves at least, which are equally impor-
tant. First, I would say, there i the
objective of the public sector promot..
ing industrial ang technologica) self-
reliance of the country. Personally,
Mr_ Vice-Chairman, on the basig of
the evidence that I have been able to
collect, I believe this objective has
been and is being very wel] attained.
The gecond objective jg to invest in
low-profit or no-profit long-gestation-
periog enterpriseg in which the private
sector cannot or would not be inte-
rested. Ang this, T believe, the public
sector, Central ang State, hag been
ang is successfully undertaking. The
third major objective js to subsidise
the economy, particularty for those
enterprises which are meant for the
poor gector for producing what we
call wage-goods or consumer goods
for the poor sector. A certaip part of
steel, a certain part of cement a cer-
tain part of coal and go on ar» being
diverted at a price much lower than
the cost of production because they
are meant for producing goods and
services for the poor gector. This, I
believe, the publip sector iz success-
fully undertaking and shoulg be push-
ed further. The fourth objective "is
what Mr, Ramamurti referreq to
without defining it. namely, the social
objectives such ag creation of employ-
ment, making sufe that ’cheﬂwages
paid and the conditions of living of
the workerg are good and sound, giv-
ing the Scheduled Castes and Sche-
duleq Tribes and the backward com-
munities employment in a way in
which thev are not given
in the private sector. developing
backwarq regions of the country
which are numerous and promoting
small-seala industries. Now, I would
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say to Mr. Raju that in the document
that we are asking for, it woulg be
good if the Government indicates how
far all these gbjectives are being ful-
filled and how ‘far they arq not being
fulfilleq, because in my opinion these
objectives are well established and
important. It is the final objective
that Mr. Raju refers to as one of the
important objectives namely, (1) gen-
eration of a reasonable rate of return
and (2) generation of resources for
further growth. TThis objective is not
satisfied—it is granted—and thig is
what we tend to. concentrate on.

Here I have four things to say and
then I finish First, I want that we
should ask ourselves as to what we
mean by a reasonable rate of return.
In the corporate sector in the private
corporate sector, we regard 12 per
cent on equity capital, 12 per cent on
the ghares invested ag being a rea-
sonable rate of return. Now, overall,
therefore, if you take a macro or glo-
bal view, when you speak of a rea-
sonable rate of peturn in the public
sector and if vou allow for the fact
that the public sector has other ob-
jectives like gserving the poor, gene-
raling employment—in the coal in-
dustry which has been referred to, I
believe there are at least 30 per cent
more workers than there need be for
efficient production, and that is be-
cause of our employment objective—
ang if we allow for the fact that we
are going to invest in roads apg rail-
ways with long gestation periods, on
no profit or low prcfit, I believe the
reasonable rate of return cannot be
10 to 12 per cent. We will have to Te-
duce our expectation. I myself re-
gard 5 per cent as & reasonable rate
if the other four objectives that I
have mentioned are heing successfully
achieved.

Then Mr. Raju refers to generation
of resources for furiker prowth, Here
I think we need to break down the
veturn. When we sneak of return,
what is the returp that a public sect_or
undertaking ghould have on equity
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capital? What should we have as re-
turn on debentues? What shoulg we
have ag return on loans and sy on?
Thig we should do in order that we
may have in addition to thig 5 per
cent, additiona] resources generated
for the growth of the country,

Now, the second question that I
want to refer tg is the question of
pricing. One reason why unlike the
private gector, the public gsector is
not able to earn even thig 5 per cent
or 6 per cent plus additional resour-
ceg, ig that in the major public enter.
prises we are pricing for everybody
even for the yich consumers, well be-
low the cost of production. Whether
you take steel, whether you take qoal,
whether you take cement or you take
power or you take irrigation or vou
take drugg and chemicals or whether
you tak, non-ferrous metals, you will
find in all these where we have ad-
ministered prices, we are pricing the
product well below the cost of pro-
duction. Therefore, in the study to be
made we should have a study of these
to see what js the kind of pricing
policy that ig fair both to the poor
consumer and the producer, In some
cases we may have to have dual
pricing like we have in steel When
it comeg to providing the railways
with their iron requirement, the price
ig low, but when gteel goes into re-
frigerators or airconditioners we have
to pav a higher price. We have dou-
ble pricing already and thig should be
pushed forward.

My third comment is this. Mr,
Ramamurti g]so referred to it. And
that is our public sector undertakings
are not using the capacity of other
public  sector undertakings. Mr.
Ramamurti gave examples. The order
books of the Heavy Engineering Cor-
poration, BHEL, Bharat Vessels and
Plates etc. are being exhausted; we
are importing goods which are pro-
duced and which can be produced by
our public sector undertakings and to
that extent we are cutting back on
our own possibilities of production;
are creating unutilised capacity and
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reducing the returns on our Public
Sector investments.

My fourth comment iy we would
like this study also to have a very
good section on our managerial pro-
blems. Here I think two things are
well known. One is that there is a
lack of autonomy in the running of an
enterprise in the public sector, May
I say to Mr. Raju, and the House, if
a private sector company wag inter-
fered in by the Government, by the
Secretary, by the Board of Directors
on which most of the people are from
Government offices or Parliament or
Ministers, nd private sector company
woulq be able to jast for a day. In
spite of thig fact that there is a public
sector functioning is somewhat of a
surprise. Therefore, 1 would plead
here for some study of what kind of
decentralised functional autonomy
that the public sector must have in
order to generate resgurces in order
to fulfil all its objeclives and func-
tions.

Finally may I say that the emolu-
mentg of managers of the public sec-
tor enterprises are truly scandalous,
I am very gurnrised that so many
great people are working in the publie
sector ag managers when if they went
into the private sector they coujd get
at least ten times what they were
getting, ang if they went abroad, say
to America, West Germany or Eng-
land, they could get twenty timeg or
thirty timeg what they were getting
in the public gector here. 1 wonder if
some of the people in the House know
that a printed document ‘from the
Government shows that the top mana-
gers are paid Rs 2500 to Rs. 3000 a
month. You know, Mr. Vice-Chair-
man, in your city of Bombay, today
some of the private sector companies
are paying this amount to their chauf-
feurs, they are paying their upper
division clerkg thig amount. There-
fore, the question of proper emolu-
ments including fringe benefitg which,
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I believe, at the moment are about
one-seventh pf what a typical private
sector manager obtains, should be
looked into if you want to attract and
maintain managerial excellence,

To conclude, I support Mr. Raju’s
motion. May I say to my friends who
think that this is some kind of g cri-
ticism of the public sector, that we
need to have information on the pub-
lic sector? We do not have the totality
and therefore we tend to make 2
broag generalization somewhat in
ignorance, I think this will dispel the
ignorance of Parliament and thg pub-
lic, to have a report, a document
giving the total public gector invesi-
menis in the country by the Central
Government and State Governments
which we do not havey and how they
are functioning jn relation to thc
major five or six gbjectives which 1
have mentioned dnd others have men-
tioned. Thank you.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE (Maharashtra):
Mr. Vice-Chairman, I am really sur-
prised that a demand should comg of
the nature which is contained in this
Resolution calling upon the Govern-
metn to submi,t to the House during
the current session a White Paper on
the present state of affairg giving the
total picture of public investment 1n
the above-mentioned enterprises
Hardly ten days are remaining. You
will kindly note that the Resolution
was moved on the 21st November,
1980. Even then, it would have
meant—considering that we are clos-
ing round about the 20th December—
only a period of one month’s notire
for guch a task which is contemplated
in this Resolution, Therefore, I think
the mover is not really sericus about
what he proclaimg to ask of the Gov-
ernment through thig Resolution.

I will come to the merits of the
Resolution a little later. But the
second ground on which I oppose this
Resolution is that all that the mover
should do to get all the information
that he wants is to go into the three
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thick volumes which the Bureau of
Puplic Undertak.ngg has brought ut
for 1978-79. 1 think he will have all
the infermation he needg in those
three fat volumes. Therefore a de.
mand of thig nature calling for a
White Paper is really redundant.

204

Ong more reason why I feel that
this demand ig misconceived jg that
one pf the most important Parliamen-
tary Committees is also there ag a
watch-dog committee to supervise the
affairs of the public undertakings. We
have the Public Undertakings Com-
mittee which_is fortunate]y presided
over by a very dynamic person knowp
for his ruthless administration .

SHRI KALYAN ROY (West Ben-
gal): Who?

SHRI MURLIDCHAR CHANDRA-
KANT BHANDARE: Mr, Bansj Lal

SHRI KALYAN ROY: Ha, ha ha!

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE. Therefore I
do not think there s any need for any
Resolution of thig xind. But since the
Resolution has been moved, it gives
the Members an opportunity to dis-
cuss thig question, this topic or this
subject of public undertakingg which
is o¢ vital importance in our demo-
cracy.

One must understang the rationale
or raison d’elre for the existence, for
the promotion, for the proliferation
and progress ang the growth of the
public undertakingg in our country,
Sir, qur Constitution itself says that
We shall have a democracy which is
not only political but we will have a
damocracy which will have a real eco-
nomic content, Without economic
democracy our democracy has no
meaning. Ang I think the first step
{owardg achieving this economic demo-
cracy ig the getting up, as wasg done
in the Sccond Five Year Plan of the
core industries jn the public sa.tor.
It is ther, where the people could
participate in the gains of industria-
lisation. It ig there where we could
prevent the private sector from pro-
fiteering endlesgly at the costy of the
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beople’s money., There are many rea-
song why public sector undertakings
are not so profitable. In the very
hature of things, 1t is not permissible
for these unitg to keep a purely com-
mercial view in mind. I am glving
you one example. Sir, ig it permissi-
ble for a public sector undertaking to
discontinue the production of a vital
drug like Vitamin C, ag has been done
by a private sector pharmaceutical
company, which has appeareq in to-
day’s papers, just because the prices
of that product were not raised by the
Government quring the last *woe or
three years?

In fact, Sir, if you look at the pub-
lic sector undertakings, you will find
.that the social content in the pricing
of many of their products is such that
~they have to gell them cheaper so
that the real benefits would go to the
consumer, Take for example, the
case of fertilizers. The feriilizer prices
are so. fixed that even after production
it jg not really possible for the ferti-
lizer companies in the Public sector
to make great profits. It is becausa we
helieve thal foodgraing are esseniial
ang if foodgraing are essential, they
must also be available cheap and if
they are t0 be made gvailable cheap.
then the basic materialg which go inte
the production of foodgrains like fer-
tilizers must also be made available to
the farmers at very cheap rate; so
that the ultimate food products ave
cheaper to the consumer, I can multi-
ply these examples from which you
will find that the gotial content in the
activity of a public sector undertaking
is so great that it resulis in the vani-
shing of thg commercial principles,
Then again. Sir, you must remember
that the public sector undertakings
exist in core industries. There are
public sector undertakings like the
ONGC which. by the very nature of
their activities of exploration, are ex-
tremely unlikely to render or yield
any profits in their activities. Tt is
an activity which is not commercial
in character and, therefore, to keep on
harping or this is not good. 1 will
come to this point a little later and I
will tell you that the biggest galner
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of the public gector is the private sec-
tor itself. T will come to that a little
later. But kindly gee this: To keep op
harping on the profitability of the
at the behest of the
private sector, to deride the public
sector at the instance of the private
sector, is not something which ig either
advisable or which is permissible or
which is valid in the facts and cir-
cumstances of the case.

Sir, T woulq refer to the time when
the public gector had ong of the worst
periods, that is, during the last three
years, during the Janata and Lok Dal
rule. I am not'one of those who keep
on comparing. But, since this Resolu-
tion has been moved by someone on
the other side, I must gtate the facts
correclly The peak period of ihe
public sector was reached in 1976-77.
It wag in that year that it reached the
peak and reapeq the highest profits
ang then thg declineg gtarted. The dec-
line started because those in the Gov-
ernment thereafter did not have any
faith in the public sector and it is
well known that it wag because ot thig
lack of faith that the degeneration set
in, that the profitability .disappeared.
that the losses starte@ accumulating
and the figures, if they are to be be-
lieved in, ag are given on the floor of
the House, are gtaggering. It ig reg-
rettable that in a matter of three yeary
there coulq be so much of a decling in
such a short period. Now, Sir, this
Government has taken over, from the
shambles, taken over from this level
at which the previoug Government
had left them. And, Sir, as early as®
in March 1980, the Prime ‘Minister
ordered a plant-by-plant probe, =
plant-by-plant assessment, in the pl}b»
lic gector. Sir, I am not_ suggesting
that the public sector ig perfect and
1 am not suggesting that there is no
need for improvement. In fact there
s a lof that can be done and there is
much which needg to be don, and we
are conscious of the effortg that have
to be put in. Apgd, Sir, at the‘end of
my speech. 1 will make certain sug-
pestions with regard to thig agpect of
the matter. But, sir, will it not be
really relevant at this stage to com-
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pare the general jndustrial growth in
the country with the one obtaining
during the period of the last three
years when some other Government
was in power? I think not only the
public sector undertakmgs suffered a
setback, but the general industrial
growth in our country alsp went on
the decline. Now, the reason for the
existence of pubhc undertakings, as
explained, is the participation of the
people in the economic democracv of
the country. Let ug look at the im-
portant functions of the public sector
undertakings, Ap important function
of public gector industries has been
. to provide infrastructura] facilitieg to
industrieg jn the privaty sector in the
shape of raw materials, etc., at chea-
per rates, However, thig subsidy is
not reflected, unfortunately, in the
selling prices of the end-products, be-
cause I find that there is a lot of bung.
ling between the benefits which are
reaped in the form of raw materials
at subsidiseg rateg by the private sec-
tor and the privats sector makes huge
profits and makes the end-product
available to the consumer very dear.
(Time bell rings) Sir, in this process
it is the tax-paver who loses twice.
So I would appeal to the Government
to see that whatever subsidy it gives
to the public sector, the same js pass-
ed on to the consumer,

Sir, the other feature of the Public
Sector Undertakings has been the
selective allocation o¢ supply of essen-
tia] jtems produceq in the public sec-
tor girectly which promotes the deve-
lopment of monopoly in the Private
Sector in the matter of those supplies,
To give an instance, take high speed
diesel. It is needed for manufacture
of speciality oils. T am told that only
two companies get high speed diesel
out of a ‘large number of applicants
for manufacture of speciality oils.
That results in monopolies in Private
Sector.

A debate is going on in our country
as to whether these public sector
undertakings should be autonomous or
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not. They have claimed a measure of
autonomy far toc dangerou; bhecause
in that process they fing themselves
accountable and vesponsible to none.
The difficulty has been that they have
been totally insensitive ang jmper-
vious to the responses o¢f the people,
I think that time has come to imple-
ment Article 43A of ths Directive
Principles of our Constitution which
we introduced by the Forty-Second
Amendment. If you really believe
that public sector undertakings have
a meaningful role, and the they
should reflect the good of the people,
it 1s necessary that workers’ partici-
pation in the management of those
undertakings ig given without any
further delay. Sir, I will give you an
instance—Hind Cycles, Hind Cycles
was 0Wneq by the housg of Birlag, and
the moment it diq not turp out profits
in one or two_years it stopped its pro-
duction. "Over 2500 workers would
have been rendered jobless and
homeless. Therefcre, the Government
intervened in 1973 and we took gver
the same under the Industries (Regu-
lation and Development) Act. And
the result has been that despite
paucity of funds, despite the fact
that it was a sick wunit when it
was taken over, the workers have
sustained that unit, the workers have
developed that unit into a 90 per cent
export unit. And happily an Ordi-
nance hag been issned nationaMsing
that ang handing it over to the Bicycle
Corporation. Y think next week we
are dealing with that Bill also—the
Acquisition of Hing Cycleg Limited
Bill. T am merely pointing out that
such vital industrieg as the bicycle in-
dustry could be sustaineq only by the
sacrifices and the support given by
the workers. Therefore, time has
come when workers' participation in
terms of Article 43A of the Directive
Principleg ip the governance of our
country ig necessary,

There is one more suggestion that T
will make. People’s representatives
must also be represented on the Board
of Management of these public sector
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undertakings because it is only through
these people’s representatives that the
interests of the people are safeguarded
and it is seen that the subsidies which
are given to the private sector are
really yassed on to the consumers for
whose lenefit they are meant. I,
therefolre, recommend to this House
and particularly to the Government
that thty should take care to see that
in the future Boards of Management
or the 3oards of Directors the repre-
sentatives of the people are there.
The Miniisters are responsible for the
workini, of the public sector under-
takings and they have to answer ques-
tions. !3ut when you go to the public
sector undertakings they say that they
are aul'momous and, therefore, the
Ministes cannot order anything or say
anythinj.

SHRI KALYAN ROY: Where is
the Minister of Public Undertakings
here?

SHRI MURLIDHAR CHANDRA-
KANT 3HANDARE: I have been ap-
pearing against the public sector
undertakings and they have been
telling me that the Minister may say
whatever he likes, but they are auto-
nomous, Therefore, a stricter check,
a unit by unit probe, as ordered and
directed by the Prime Minister, is
necessary. I will quote the favourite
instance of my friend, Mr. Kalyan
Roy, i.e, the Coal India Limited.

SHRI KALYAN ROY: Leave it to
me.

SHRI MURLIDHAR CHANDRA-
KANT BHANDARE: Nothing should
be done to encourage this thing. These
are the cases where the people are s0
irresponsible. If it were in a private
sector, such a management would have
been thrown out. But bhecause it is
a public sector undertaking, it gets
all the protection. Yoy know that
only 10 days back, the Supreme Court
decided in the case of Bharat Petro-
leum Company that Article 12 is ap-~
plicable to public undertakings. It is
a decision which I welcome Dbecause
we have been fighting for it. There
is no difference between public em-
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ployment and Government employ-
ment and Articles 311, 14 and 16 of
the Constitution of India which apply
to the Government servants must,
ipso facto, on the basis of the same
reasoning and on the parity of the
same Jlogic, apply to the public under-
takings. Once you hold this, then the
styles, costs of the public sector under-
takings must be placeqd in the same
position and must be rendered as
much accountable and responsible as
the Ministers are or as the Members
of Parliament are. Therefore, my two
important suggestions are improve-
ment of the managerial personnel, re-
moval of the dead would ang constant
vigil. These public sector undertak-
ings fulfil a role in the core sector
industries and that role must be carri-
ed on to the other sectors including
the consumer goods so that the peo-
ple of this country reap the benefits
of economic democracy. 7T also com-
mend to the House and to the Minis-
ter here swift and immediate steps
for putting the workers’ representa-
tives and the people’s representatives
on the Boards of Management in pre-
ference to the bureaucrats and the
representatives of the industrialists.
With these words, Sir, I oppose this
Resolution.

THE  VICE.CHAIRMAN (SHRI
ARVIND GANESH KULKARNI): Mr
Kalyan Roy, 15 minutes please.

SHRI KALYAN ROY: If you want,
I can finish in 5 minutes. If you
please, my speech can be extended to
half an hour. So far as the Resolu-
tion of my hon. friend, Mr, Raju, is
concerned, ng one can have any ob-
jection. All that it asks for or all
that it boils down to is to go into the
functiong and performance, managerial
styleg, costs of the public sector under-
takings and that itg report should be
placed before the House. Though it
mav be the impression that everything
is wrong in the public sector and
Rs. 60,000 crores which is invested in
the public sector is going down the
drain, that impression is very mis-'
leading. The public sector has enter-
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in the lLiands of private sector, the big
business, And because they totally
and coinpletely failed either to deli-
ver the good or to produce more or
tc help the country in times of need,
the Gov_ernment were forced to step

n.

Sir, Mr. Raju spoke a lot about the
Coal India Limited, and other speakers
have also referred to it. I would only
recapitulate ong thing. And before I
go to that, I must agree partially with

* the gentleman who has just now fin-
lished, Mr. Bhandare, that it was nol
a wise decision on the part of the
Janaty Government to withdraw ihe
price and the purchase preference for
the public seclors and that put the
public sectors into great difficulties. I
«do not know why this Government
still have not restored it fuily. Mr.
Venkataraman-said that he is looking
into it. And we are afraid whenever
Mr. Venkataraman looks into some-
thing because I can only guote what a
Japanese Senator described his Prime
Minister. He described his Prime
Minister in the following terms: ‘He
is the male mistress of the monopoly
house. And I am tempted to usz the
same phrase for Mr. Venkataraman,
the man who has given all the con-
cessiong to the monopoly houses and
who stops collection of taxes The
result today is that India is in the
worst economic crisis. 1 is a man-
made economic crisis. But I am not
coing to deviate. Well, the Coal Indi\a
was get up when it was found that
coalmine-owners were slaughtering
the mines, were resorting to un-scien-
tific mining, were resorting t, select-
ing mining. Today’s fire in Jharia
which ig consuming over 10,000 tonnes
of best grade, prime coking coal per
month ijs a result of that slaughter
mining which wag praclised by the
British concerns and other concerns
for the last 80 years. And till {oday.
on the basis of the informtaion given
in this House, the priva‘e coalmine
.owners have not paid provident fund
alone {¢ the tune of Rs. 22 crores, and
‘¢heir unpaid wageg nearly come to
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Rs. 80 crores. You see, Sir, how
wonderfully they were running the
mines. And them the workers were
all along demanding for nationalisa-
tion. The demand was raised again
and again in this House by myself,
and by hon. Members of the other
House. And there was a strike in 1873
on 15th January. not on economic
issues, not on grievances but only on
one jssue that the coalmines, the non-
enking coalmines should be nationalis-
ed. It was done in 1973, on 3lst
January, if I remember correctly. The
coalmines were nationalised in two
stages. In 1971, towards the end, the
coking coal mines were nationalised,
ang in 1973, the non-coking coal mineg
were nationalised. And, Sir, another
impression which is being circulated
very assiduously and maliciously by
the private sector, by their agents
through the bourgeoise news-papers
through the FICCI and through the
Chambers of Commerce is that the
workerg do not work. They are as-
sured of their wages, of their leave
wages and medical facilities and
naturally they do not work Only those
people suppress one vital fact that un-
like in other public sector, in a coal-

. mine 80 per cent workers are piece-

rated. In other words, the under-
ground loaders, the miners, the wagon
loaders who consiitute nearly 400,000
out of 650.009 employed per day are
piece-rated. They do not get a single
paisa if they cannot produce. But
what production? [t is for the manage-
ment to arrange that there are suffi-
cient working places, that there are
sufficient number of tubs where they
can load, there is explosive available
to blast, there iy steel to prop the
gallery, there are railway lines to
haul the coal, and there is proper
machinery, Now, if the explosives are
not there, if the lines are not there,
if the tubs are not there, if the coal
machines do not perform, if the mana-
gers do not take care ty provide work-
ing facilities, tell me anybody in this
House, how ecan a miner, an under-
ground loader, who does the dirtiest
and hazardous job in the world can
rroduce? And the poor fellow is
victimised in the sense that where he
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can produce 3 to 4 tonne; per day, he
is only getting his minimum guarante-
ed wage because the management are
forced to pay the minimum guaranteed
wage to a miner if management fails
to give him proper working conditions
so that he can work. Mr. Raju should
know that in almost 60 per cent of
the coalmines today, the miners are
getting only the minimum guaranteed
wages because conditions of work are
not properly provided by the manage-
ment, and thig is the State sector. As
a matter of fact, Mr. Ghani Khan
Chaudhuri admitteqd that—there are
five companies: Eastern Coal Fields,
Bharat Coking Coal Central Coal
Fields, Western Coal Fields and Sin-
greni—in all these companies, the
underground production ig declining
year after year. Sir, in the Eastern
Coal Fields, during 1975-76, the
underground production was 23.56 mil.
lion tonnes. Ii has gone down 1o
17 million tonnes in 1979-80. In Bharat
Coking Coal underground production
during 1975-76 wag 17.03 million tonne=
and it has gone down to 15.26 million
tonnes. In W.C.L, it was 17 million
tonnes and it hag gone up slightly 1t
19 million tonnes and it has alse
slightly gone up in Singreni. But the
overall feature is. as per the state-
ment of Mr. Ghani Khan Chaudhuri
there has been a consistent decline in
underground coal production. Again.
I asked 5 question about investment,
because the Eastern Coal Fields is the
biggest company employing about
1,70,000 workers and Mr. Minister
agreed in the House and said:

“1t is true that there were a les-
ser number of projects santioned in
-the Eastern Coal Fields than in
other coal companies in the earlier
years.”

And whereag the investment in the
Fastern Coal Fields should have beeén
the highest, it has been the lowest
there. Who is responsible for it?
Should not the truth come out? And
despite shouting and uproar through-
out the country, the coal is not avail-
able and it is true that it is not avail-
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able, whatever the Minister might
say. It is not available in Asansol; it
is not available in Dhanbad—the coal
producing area; it is mot available in
Bilaspur; it is not available in Durga-
pur, because of low production and
consistent low production, as per the
figures, and lack of proper distribution.
Both these things are {here. And as
a result of the uproar, Sir, ultimately
Mr. Venkataraman stated that he will
set up an inquiry committee, which
has been set up last month under Shri
mission. I asked him whether he
mission. 1 asked his whether he
would also consult the trade-union
representatives. He said: Yes cer-
tainly. So I wrote to Mr. Fazal: I
think the first case you will take up
ig that of Coal India. Wheyp are you
going to meet us. And I asked for
time, etc. And the reply came that
he will meet ug towards the end of
October. Unfortunately, T was not
there but we sent our representative
And for all the central trade-unione,
the AITUC, the INTUC. the Hind
Mazdoor Sangh, the CITU, Mr. Fazal
had only three hours. Ang what was
he doing the whole month? He was
sitting and drinking—and I underline
the word drinking—alongwith—the
Chairman of the Coal India, t4e Direc-
tors of Coal India. the Chairman of
the Eastern Coal, the Western Coal,
the Central Coal, the Bharat Coking
Coal. The’ man who had gone on s
fact-finding commission, is moving
with those very people whose conduct
he is going to investigate, and for ali
the central trade-unions who spent all
their lives in the coal fields, he had
only three hours, and that too, very
erratic, becrause I was told by our
representative who atlended the meal
ing called by Mr. Fazal that ke spoke
more than he listened. Well may he
he spoke more because once upon @
time he was the Commander of a Cen-
tral Recruitment Organisation which
was abolished by Mr. Mohan Kumara-
mangalam when he stated in this
Heuse that it was the biggesl concen-
tration camp in India. Mr, Fazal was
the commander. He is very much fit
to go intg the affairs of the public
sector companies. The basic Isilure of
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the public sector—I have taken Coal
India as an example—is that there is
no involvement of the officers in run-
ning of the mines. They do not he-
lieve in nationalisation. This is be-
cause, their salaries have been partly
reduced. Then, there is no check on
corruption. There is corruption in
purchase, there ig corruption in con-
tract, because, you spend Rs. 100
crores per year to buy sand for stow-
ing, to buy timber for your under-
ground props, to buy coal tubs and
so on; said, timber and explosive are
the three biggest things. There is
rampant corruption. There have been
no attempts t5 check corruntion. 1y
can give you one example. This will
stagger everybody. The question was
raised in this House on 4th August,
this year I am only giving the points.
Why is the public sector losing? There
is no use in blaming the Janata Gov-
ernment, because, you are not at all
firm in tackling corruption, inhound-
ing out the corrupt officers, where cor-
ruption has been proved. 1 do nat
know to whom I am talking. At least,
this matter should be referred to the
Prime Minister. It was the Prime
Minister who called g meeting on 1st
July, this year. We wenl to her. all the
central trade-union leaders. We told
her that these were the difficulties
and we met here on the first floor.
Till today, nothing hag been done.
This is one of the reasons why Coal
India is losing. In ten years, it has
not earned any profit. Of course, cnal
does not give any profit. But there it
no reason why there should be any
loss T have been in this field for 30
years. There is no reason why there
should be any less in this. Now. it
has been mentioned that in this public
sector, there hag been no audited ace
counts. What is the Minister of Reve-
nue going to do about it? In 1973, it
was nationalised. Till 1980, Eastern
Coal field does not possess any audi-
ted accountg and this has been admit-
ted even in the report of the Bureau
of Public Enterprises. What do tihe
impression the people get?

SHRI V. B. RAJU: For two years,
they have not submitted the accounts.
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SHRI KALYAN ROY: 71 am coming
to that. They do nqt have even audi-
ted accounts. How can it be, when
people like this are promoted? It has
been admitied that there have been
serious charges of corruption against
Mr. Bijoy Kanungo, senior executive
of the Coal India. This was the ques-
tion asked:

“(a) whether jt is a fact that there
have heen serious charges of cor-
ruption against a senior executive cof
the Coal India Limited;

(b) if so, what are the details in
this regard;

(c) whether it is a fact that charg.
es of showing undue favour to
M/s. P. K. Mukherji Limited, M/s
Gladstone Lyall and M/s. Indian
Air Travels and irregularity in book.
ing air passage has been proved;

(d) if so, what action has beep
taken against him;

(e) what are the other charges
pending ngainst him in the Vigilance
Commission; and

(fY what are the dutieg assigned
to him in the Coal Indja and how
long and what are the details there-
of?”

The answer given was:

“(a) Yes, Sir.

(1), (¢), (d) and (e) In the
first case, the executive was found
to have shown favour to M/s. P. K.
Mukherjee (Coal and Agency) Pvt.
Limited by not including appropriate
penalty clause in the contract.

In the second case, it was found
that the executive had committed
irregularities in booking air passage
in order itn held two private travel
Agents, namely, M/s. Gladstone
Lyall and Co. Ltd. and M/s. Indian
Air Travels. In these two cases, after
disciplinary proceedings, he wag
awarded the penalty of withholding
promotion for one year to run con-



217 Re. White Paper on
Public

currently. As a result of Internal
Audit of Bharat Coking Coa] Limi-
ted, Sales and Marketing Office, the
executive...”

the same officer.

“...was also found concerred in
certain suspicious and fraudulent
transactions. The departmental en.
quiry is in progress in this case. A
case has also been registered by the
C'B.L on 17-12-78 against the execu-
live for conspiracy and abuse of
official position in the matier of
dealings with M/s. P. K. Mukherjee
Pvt. Ltd, Calcutta. The case ijs
under investigation.

(f) The executive has been look-
ing after transportation matters
since May, 1977. He hag also been
holding additional charge of dis-
tribution from February, 1980.”

The CBI has charged this officer with
conspiracy and abetment. But he has
been given the additional charge of
distribution of coal from February,
1980. Can this concern ever make any
profit? Can this concern ever produce
coal? Can the coal price be decreased
if men like Bijoy Kanungo after all
kinds of corruption as per the state-
ment made on 4th August, 1980 are
given additional charge of coal dis-
tribution? Aren’t you ashamed of
this? And when workers demand
their gratuity, demand timely paly-
ment, demand for quarters they do
not get it. When they have tg go to
the manager en masse. demand this
thing, we find the ruling party raises
the issune of law and order. Ag a
matter of fact, Sir, you will be sur-
prised to hear that today I have re-
ceived a letter from Mr, Ghani Chau-
dhuri. It is about callousness of ECL
and CCL authorities in making pay-
ments for the statutory dues to the
coal workers in time. Who is respon-
sible for the losses? Who are the
villains? Questions after questions
have been raised in this House It is
the contractors. A firm which is losing
nearly Rs. 900 crores; how much are
they paying to the contractors? There
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are about 700,000 workers. Why do
you need contractors? According to
the Minister, in ECL alone Rs 50
crores have been paid from 1976 to
1980. In Bharat Ccking Coal Rs. 100
crores have been paid. In Western
Coalfield Rs. 20 crores have been
paid. In Central Coalfielq Rs. 25
crores have been paid. Taking 3ll
together, Rs. 250 crores have been
paid ip this period from 1976 to 198G
to 50 contractors. For what? It is
paid for transportation of coal from
the pithead to the dumping ground.
Have you ever seen such a dimension
of corruption? And out of these Rs.
250 crores, you can easily guess what
is the ghare of the managers, of the
chief mining engineers, of the gene-
ral managers and of the chairman of
the various concerns? Whatever it
is, Mr. Wadhera, Mr. C. L. Jha, Mr.
Gupta and Mr. Mahendroo the gang
of four, is now ruling the Coal India.
How can the people ever expect
either the accidents to go down or
safety measures t0 be improved, or
the coal made available at a cheaper
price?

218

Sir, I do net want to take much
time. One gentleman from the Con-
gress rightly pointed out that there
should ©bpe workers' participation
There is a facade of worksrs’ parti-
cipation in Coal India. Ther, is a
three-tier bipartite body. One is the
apex body of which T am a member.
The other is at the company level—
the five companies which I have just
mentioned. And the third is at the
colliery level. You will be surprised
to know that out of 700 collieries,
where there is a so-called Joint Con-
suMtative Committee in the colliery,
not even 90 per cent of them meet
once a year. You have a facade of con-
su'tation. Committees are there, Who
is the convener? Mamager i the
convener. So, I have written to Mr.
Ghani Chaudhuri whethder his atten-
tion had been drawn to the fact that
mestings of the JCCs in 90 of the col-
lieries are not bheing called. This is
my letter dated December 22. The
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bipartite committees which were set
up at the colliery level in  various
ccal mines are jusy not functioning.
What is the result? The workerg re-
presentatives have tendered mass re-
signation. What is the use of being
on z committee, a meeting of which
is never called?

So, Sir, I have pointed out about
‘he contractors’ loot, about the non-
payment even of the statulory dues,
about the non-payment of provident
fund, about the corruption being
rampant, corruption in purchase, in
sale and I have pointed out the man
who has heen the symbol. Bijoy
Kanungo is the symbol of Coal India.
He js the boss of Coal India today,
not Sharma, and today I have been
told that there are very influential
elements in the ruling party who
want Mr. Kanungo to be the Secre-
tary of the Coal Depariment.

Can you imagine this? Every day
there is a question on ccal—either a
short Notice Question, or a Calling
Attention Motion, or some supplemen-
taries on i#t. The Coal Department
under the Minister of Erergy has no
Secretary. I remember, Sir, you also
raised that question. 'Coal India
Chairman, Mr, R. N. Sharma, out of
30 days in a month stays in Delhi for
26 days. So the entire management,
direction—every thing is left to this
corrupt man, against whom the CBI
hag registered a case and who has
been found guilty in three other cases,
How would you improve the function-
ing of Coal India? And the so-called
Inquiry Officer—or what Mr. Ven-
kataraman said a Trouble Shooter—
words which we pick up from Ame-
rican dictionaries—is a man who has
no time to meet even the union lea-
ders. He has given an interim report,
I have been told that Coal India
should bLe abolished, the Vigilance
Commissions should be abolished,
Parliament should have no right
to enter into Coal India’s performan-
ces and the Committee should
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consist of Secretaries of various de-
partments. What a wonderful re-
medy? This is about coal. ] would
like to point out only one thing before
I finish coal. This is a journal pub-
lished from Dhanbad.

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
What do you mean by “before I finish
coal’? How long are you going to
take?

SHRI KALYAN ROY: Thig is the
first item. I will take up two or
three concerns.

THE VICE-CHAIRMAN (SHRI1
ARVIND GANESH KULKARNI):
You take two or three minutes.

SHRI KALYAN ROY: Please give
me 8 minutes. As a matter of fact,
when my Resolution was Jebated,
everybody was allowed to speak, you
remember.

The Coalfield Timeg dated Septem-
ber 12, 1980, says: .

“A very revealing assessment has
been madc by Dhanbad Superinten-
dent of DPolice, Mr. Sarangdhar
Singh, about the aetiology of the
malaise Dhanbad suffers from.”

In an interview, he hés stated:

“It seems that within the last six
months, theft of BCCL equipment
materials/preperty, valued at s,
83.15 lakhs, were reported to the
police. It is surprising that such
theft could occur in spite of the
fact that the security force, under
the BCCL, comprises no less than
1000 personnel. And yet such open
thefts go on merrily.”

Further, he has said:

“Another inexplicable facl is that
police recovered materials/equip-
ment worth something like Rs. 7
lakhs and requested the BCCL
authorities and'or the concerned de-
partments, to take them away, but
such stolen materials are still lying
with the police.”

If materials worth Rs 83 lakhs have
been stolen fromi BCCL in the last
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6 months, the total theft, pilferage,
losseg 0.t account of theft of equip-
ment and property in all the 5 coal-
fields would be nearly Rs. 10 crores.
And not a single officer has been
charge-sheeted. Not one official has
been charge-sheeted! Not only that,
officers who have been found guilty in
enquiries conducteg by the Director
General of Mine Safety under the
Ministry of Labour intp mine acei-
dents have been promoted in each
case—whether it was the Shankar-
pur disaster, or the Silwara disaster
in Madhya Pradesh, or the Palasthali
disaster or the Harijan disaster. In
each disaster, an enquiry was con-
ducted by the Director General of
Mine Salety and whenever an officer
was found guilty, immediate action
was taken—he was promoted as
General Manager, How can you ex-
pect the coalmine accidents to go
down, the production to increase and
cheaper
Is it possible in this vicious
system? Is it possible in this vicious
circle that has developed?
you drastically take action to remove
the entire lot—as has been done in
the case of the Railway Board—al-
though I do not know much about the
railway administration—unless you
remove the present set-up in Coal
India, the Eastern Coalfields, the
Western Coalfields ang the Bharat
Coking Coal, nothing is going to come
out. Sir, not only that. People
say that the workers’ wages
are rising and so the coal
prices are rising. This is an uttel
lie, In a statement made in this
House this year Mr. Ghani Khan
Chaudhuri said that the overhead
charges are rising in each of
the companies. I am giving the
figures in Rs. per tonne. In the Coal
India Limited Headguarters in Cal-
cutta, it was Rs. 0.16 in 1975-76 and
has gone up to Rs. 0.22 in 1979-80; in
the Eastern Coalfieldg Limited, it was
Rs. 2.00 and has gone up to about
Rs. 4; in the Central Coalfields Limit-
ed it was Rs. 3.39 in 1975-76 and has
gone up to Rs. 3.72; in the Western
Coalfields Limited, it was Rs. 1.94
in 1975-76 and it has gone up to near-
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ly Rs. 3; and in the Bharat Coking
Coal Limited (which is losing and
where the loot is going on and yet
no officer has been penalised) it was
Rs. 3.97 in 1975-76 and it has gone
up to Rs. 6.33 in 1979-80. I wag one
of the protagonists tg support the g
rise in coal prices because the input
prices are going up. But today I am
opposed to 1t, because it has got no
meaning unless corruption is rooted
out, unlesg the devil’s net which is
spreading all over can be cut. But
this cannot be done so long ag these
people are there. Everyday you find
a bogey is being created. They say
law and order is very bad, labour
indiscipline is there, explosives are.
not coming in time, timber merchants
are not co-operating, sand iz not
available, Everyday such things are
heard. I have been told that in the
last week they decided to give more
money to the sand contractors and
sand is purchased to the tune of Rs.
15 crores per year. If this is the

1980 ]

. racket, what will you do about it?

Why should the workers be peaceful
and quiet and allow to be slaughtered
in coalmines? According to the Coal
India workers, not 5 per cent of them
get filtered water. There are 50°
filter plants in the coalfields ang out
of them only 5 are working, When I
asked the workers there whether the
workers there were getting filfered
water, they said, *“No. The flter
plants are working, but the pipes are
defective.” When thg pipes are de-
fective, naturally the workers will
rise and resist. We are giving all co-
operation because we know around
us there are sharks of private secter,
and one of them ig the Bihar Minister
who has become the spokesman of
the private sector. ] know who gives
him money and why he is “giver
money. He is going about the country
asking for denationalisation and also-
that some isolated pockets should pe
Handed over to the private mine-~
owners in order to sabotage the in-
tegrated development of coalmines,
which is necessary., Sir, that is why
you have to get rid of the present
structure, The second point.
(Time-bell rings) I am coming to an’
end.
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THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):

You are meaning Coal India or Sore

India. It should be Sore India now,

SHRI KALYAN ROY: Sijr, he

should accept this amendment. The
second point is .
THE VICE-CHAIRMAN (SHRI

ARVIND GANESH KULKARNI):
Rs. 10 crores worth of pilferage!

SHRI KALYAN ROY: I am taking
up three cases. One is the Coal India
Limited, I will take up others if I
have the time at my disposal.

THE VICE-CHAIRMAN (SHR1
ARVIND GANESH KULKARNI):
No, now you have np time. Hon.
-Member Gopalsamy ig just waiting,

SHRI RKALYAN ROY: There is
another thing which is very serious.
In Durgapur, the Mining and Allied
Machinery Corporation is employing
18,000 workers. Mr, George Ferna-
des, when he wag the Industry Min-
ister, went there and he was gheraged
because it was said that he wanted
to close down the factory as it was

losing. After 1975-76, it has been
losing. It is losing on the ground
that the public sector undertakings

who buy equipment from the Mining
and Allied Machinery Corporation do

not pay them. No. 1. No. 2, the equip-

ment and machinery which is being
processed by MAMCO is being im-
ported from abroad, from West
Germany, from Englang and, there-

{ore, licences are given to private
parties to purchase conveyor belts
to preduce tubs, to produce coal-

cutting machines, in order to compete
with the public sector. And no public
sector can compete with the private
sector because no private sector pays
provident fund. At least most of
the public sector companies pay it in
time, They do not misappropriate
the wages of the workers, The pri-
vate sector companies evade the in-
come-tax, evade the excise-duty. They
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do not pay wages, They misappro.
priate bonus, provident fund. They
can sell things cheap in relation to
the public sector. So, the MAMCO
should be protectel. How? By placing
orders on the MAMCO from coal
India, from the Copper Corporation.
from the Zine Corporation and from
other public sector undertakings, coal
and non-coal mines,

Number three, Sir, another thing
with which I am concerned and which
should give profit, is the Hindustan
Cables at Kanpur. There ‘are two or
three factories in the country. The
Hindustan Cablg Corporation never
had a full-fime Chairman. Chairman
come and go. They are on deputa-
tion. They have no involvement. And
the production has declined in the’
last eight months to nearly zero. The
workers en masse went to the Chair-
man at Rupnarayanpur, very near to
the Chittaranjan Loco factory, deman-
ding that genera] inputs should be
made available. Ttere are no inputs.
There is no copper. There is no
raw material to produce. The public
sector organisations are becoming sick
because of the failure of the Ministry
of Industry, failure of the Ministry of
Energy, failure of the Finance Minis-
try, to supply the inputs. What is
needed 1is to take drastic action
against the manageraent,

THE VICE-CHAIRMAN (SHR1
ARVIND GANESH KULKARNI):
Now, Mr. Gopalsamy please.

SHRI KALYAN EOY: Before 1 sit
down, while supporting Mr. Raju, 1
would say that only a white Paper
would not do. Drastic measures are
necessary. But T do not think this
Government has either the will or the
direction to do tha:.

THE MINISTER OF STATE IN
THE MINISTRY OF FINANCE
(SHRT SAWAISINGH SISODIA):
Mr. Vice-Chairman, Sir, one minute,
1 want to pass one information to my
friend. Mr, Kalyan Roy, that
from October, 1980 the position in
respect of the price and purchase pre.-
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ference Scheme has been fully res-
tored.

SHRI KALYAN ROY: Thank you.

SHRI V. GOPALSAMY (Tamul
Nadu): Mr. Vice-Chairman, Sir, T
am grateful to you for giving me per-
mission to speak. Sir, at the oulset [
would like to thank Mr. Raju {for
bringing this Resolution for discus-
sion in this House not for any parti-
san purpose, not for the purpose of
condemning the Government, not for
the purpose of criticising the present
Government, but with a larger in-
terest. He wants this House to dis-
cuss the most important problem in
our country. Sir, often we say that
we got the freedom at midnignt of
August 15, 1947. Sir, I remember a
poem by a young revolutionary poet.
If 1 can say it in Tamil:

IRAVIL THANE SUTHANTHI RAM
VANKINDM ATHANAL THAN IN
NVM VIDIYAVEYILLAI

That means we got the freedom at
night. So, it has not dawned at all.
Prosperity has not dawned on, {ree-
dom has not smiled on, the teeming.
millions living below the poverty-
line, who have been left in the lurch
in poverty and penury to free them
from the chains of economic bondage.
The result is that we fear the impend-
ing danger of revolt from the youth,
educated and uneducated, both in the
city-side and the country.side, with
despair, frustration, restlesshess in
their minds. That is why we faced
the Naxalite volcanoes in some parts
of the country, because of socio-eco-
nomic reasons, I do not find fault
with the planners. I do not find fault
with the Government. I do not find
fault with the leaders who paved the
way for planning with a patriotic
spirit. T Jdo not want to use this
occasion to criticise the Government.
But what is the real situation? Of
course, the credit goeg to Jawaharlal
Nehru, a irue democrat and socialist
a gocialist to the marrow of his bonesz,
and the early Congress for laying the
foundation slone for the construction
ol public enterprises. That paved the
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way for the Industrial Policy Reso-
lution of 1956 which modified the
Resolution of 1948. After the Indus-
trial Policy Resolution of 1956, the
public sector enterprises occupied a
pivotal role in the stralegy of ecuno-
mic development in our country. So
theso decades have witnessed the
phenomenal growth in public sector
enterprises, But have we achieved
our goal. That is the point. As he
has correctly poinied out in his Re-
solution, the crux of the problem s
that the public enterprises should
also generate resources for further
growth, That wag our aim, That 1s
why the Planning Commission also,
whatever 1ts composition, wanted al-
most in every Plan that the huge ex-
penditure amounting to Rs. 1800
croregs on the Ceniral Government
undertakings should earn a return of
at least 12 pcr cent. Then that will
form the basis which will pe the
primary source of providing resnurc-
es for Plan investments. That was the
expectation, Even the First Five
Year Plan, with its futuristic outlook,
had predicted that these public enter-
prises would eventually be the source
for providing resources for Plan in-
vestments. But what happened? Plan
after Plan we poured money, public
money. Ang the result® Losses were
incurred That has to be compensated
from the Budgets. So the point is.
we have invested public money in
crores of rupees, which came from the
sweat and toil of the millions in our
country. And so, if we do not have
the results, we are terribly worried.
This is not a matter of party politics
I am very sorry that Mr, Bhandare
wanted to bring in some politics and
wanted to criticise something. What
did even our hon Prime Minister,
Shrimati Indira Gandhi say about the
public sector enterprises? Sir at
the inauguration of a three-day
national workshop on higher produc-
tion and productivity of public sectcr
units. the -hon. Prime Minister sent
n message., T will reaj that mesgsage.

“In her message to the workshop
organised by the Bureay of Public
Enterprises and the National Pro-
ductivity Council, Prime Minister
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Indira Gandhi describeq the per-
formance of the Ceniral public
undertakings as a sad thing and
suggested immediate action to cor-
rect the ills.”

This is the situation. But one thing I
want to make clear. I do not find
fault with the public enterprise sys-
tem. We should not be dragged into
that because some vesteq interests gre
twisting it to say, “The private sector
is earning; so we can give a go-by
to the public sector”. That is a very
dangerous approach, Sir. If a man is
sick. a particuar medicine is admin-
istered to him. And if he is not re-
lieved of his trouble, if he is not cur-
ed, can we say we give the go-by to
the whole medical treatment? Can we
say let the man die? We find fault
with the medicine and not with the
medical treatment. The fault is with
the medicine, We cannoty compare
the private enterprise with the pub-
lic enterprise. We cannot compare the
private sector with the public sector,
because the motive, the objective, is
thoroughly different. In a commer-
cial undertaking what is the motive?
Profit, growth. But that is not the
motive in a public sector enterprisc.
In a public sector enterprise profit is
not the only motive. Socio-economic
objectives arg there. These public
sector enterprises are considered as
instruments {0 reach social juslice
which has been enshrined in our
constitution. What are the social
objectives, the socio-economic objec-
tives? I read from ‘Issues in Public
Enterprise’ by R. S. Nigam, page 3—
¢“To promote self-reliance in gstrategic
sectors of the national economy. to
provide infra.structural facilities for
promoting a balanced and diversified
economic structure in development,
to prevent concentration of pgower, to
reduce regional imbalances and to
create employment to generate sur-
plus for re-investment and to enforce
social conirol on trade and industry
by ensuring equitable distribution of
goods and services.” These are the
social ohjectives. And we cannont say
that all the public gector companiec
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are running in loss. There are cer-
tain companies like the Hindustan
Machine Tools. It has earned a good
name. It has earned a good market
abroad. It has earneq profits. It has
earned foreign exchange. It has
generated employment. There is the
Bharat Heavy Electricals which g
also earning profits, which is also
earning foreign exchange. Even the
Foreign Ministry gave a reply to an
Unstarred Question in Lok Sabha on
the 28th November, and the reply is
this: “The performance of public sec-
tor units in the first quarter of April-
July 1980 shows an improvement”—
This is the latest reply from the Gov-
ernment—“In the steel sector the pro-
duction of both ingot and saleable
steel has shown some decline in the
first quarter of 1930-81 as compared
to the corresponding period of the
previous year. In  the heavy engi-
neering sector Bhcpal and Hyderabad
units of BHEL, Jessops & Co., the
tractors and watch-making units of
HMT, Richardson, ete.....have in-
creased their capacity utilization in
the first quarter of 1980-81. So this
is a mixed pattern. But what is the
overall picture? According to the
reports from the Government what
has been caleulaleq what is the over-
all picture? That is Rs. 1600 crores, if
1 remember it correctly in the year
1979-80. Although the rate of invest.
ment has been pushed up from 6 per
cent to 22 per cent in the last thirty
years, the rate ot growth of GNP has
been remarkably steady at 3.5 per
cent. Not only that, The Planning
Commission says, the State Electricity
Boards will be incurring losses to the
tune of Rs. 3000 crores in the five-
year period 1980—-85. That is the cal-
culation. What. about the transport
undertakings? That has been calculai-
ed to the tune of Rs. 600 crores. The
honourable Shri Raju was also des.
cribing the State transport as a white
elephant. Prof, Chattopadhyaya was
also saying that State transport
undertakings are not profitable and
so they are not preferred by the nri-
vate enterpreneurs. That ig not the
correct picture. I differ from them,
In Tamil Nadu the State transport
was running in loss some years back.
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At that time only a limited number of
routes were nationalised. There were
huge private fleet-owners like the
TVS, ABT, there. The ABT was there,
Each of them was plying 300, 400 and
500 buses. When our DMK came to
power, MY. Karunanidhi was the
Chief Minister and we then nation.
alised all the routes, Then the State
Transport system came into the pic-
ture afler nationalising all the private
bus corapanies. I can say with pride
that each State Transport Corpora-
tion is earning around Rs. 2 crores.
There are six or seven such Corpora-
tions. Therefore, State Transport
Corporations can be profitable con-
cerns. Then what is the reason for
the loss? We have to go intg the
matter.

T am afraid, my time is short. Mr.
Vice-Chairman is generous in giving
encouragement to youngsters and
junior Members. If I had more lime,
I would have gone into greater de-
tails.

Y

Thére are some sectors which are
running in loss. There are somg pub-
lic undertakings which are earning
profit. But the overall picture is not
pleasant. What is the reason? As a
student of economics I listened 1o
the speech of Mr. Raju. T have heard
Mr. Senkar Ghose. 1 heard Prof
Chattopadhyaya. I also heard Mr.
Bhandere. According to some the
reason for loss ig under-utilisation of
capacity, What is the reason for this
under-utilisation of capacity? There
comes the role of the bureaucracy.
This is an important factor. You
know the elemenis of economics, The
four ingredients are land, 1labour,
capital and enterpreneurship. The
last is very Tmportant in public sector
undertakings. In India the concept
of pro“essional managemen* started
with *hé&" Fast India Company.
That was the genesis. It was in the
17th anad 18th centuries. (Time bell
rings). A couple of minutes more. Then
foreign firmg appeared on the scene
iy the form of multinationals Then
Indianization came. In the sixtieg due
to large and heavy demands for goods
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due top industrial expansion the Gov-
ernment had to rely op the adminis-
trative personnel, namely, 1AS., ICS.,
and executives, to run Posts and Tele-
graphs Railways and Public Works
Departments. The Government had
to rely on them. The same IAS., ICS
and those belonging to the executive
cadre were put in charge of public
sector undcrtakings. Some of them
are good and efficient and are execp-
tions. But most of them did not have
the interest or insight. So, the Gov-
ernment of Indija introduced the Indian
Management Pool system—IMP. The
IMP did not work. In other words, the
IMP itself became a prey to bureau-
crats, Now it js very sad that the
public sector is facing a crisis. Near-
ly 100 posts of Directorg and Execu-
tives are lying vacant for the last two
years. Even today about 2,000 pecple
belonging to the cadres of IAS gre
occupying posts in our public sector
undertakings on deputation. Accord-
ing tp the latest report theiy number
which wag 2,500 has been reduced to
2,000, The Government has to focus
their attention to this aspectdlsa. Sa,

- 8ir, the Government, focuseq its atten-

tion on thig aspect also, Now, they
have asked the public enterprises to
seleet the people through recruitment
and give them training. (Time bell
rings.) Sir, T will finish soon. Only
two more important points remain.

Sir. our point is regarding auto-
nomy, Therp should be aufonomy.
There should be definilely autonomy
in every, enterprise and there should
b, delegation of power anq decentra-
lisation, not merely in every enter-
prise, but it should be done to the
jevel of the workshop manager, to the
technician, to everybody. And. Sir,
for every nut and bolt ‘they should
not write {o tte headquarters to get
1he sanction. Thera should be decen-
tralisation and autonomy and there
should he accountabilitv also as Mr.
Bhandare told. Accountability to
Parliament to the Government and
to the penple must he there, but not
in the matter nf dov-to-day adminis-
tration. Also. Sir, delays in planning
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and implementation are the major
iauses for the losses, There should
be a time-bound programme to tone
up the public enterpriseg for the gpti-
mum utilisation of capacity and for
getting maximum profits resorting to
the latest technology. Then only we
can push forward our economy 1o
attain a growlh rate of fen per cent
per gnnum and that will be the pana-
cea for all the egvils.

With these words, Sir, 1
the Resolution.

support

SHRI NARASINGHA PRASAD
NANDA (Orissa): Sir, has anything
happened to the lady Members on the
treasury benches? None of them is
seen there.

THE VICE-CHAIRMAN  (SHRI
ARVIND GANESH KULKARNI):
Why do you want the lady Members?

SHRI NARASINGHA PRASAD
NANDA. They are a source of ins-
piration.

THE VICE.CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
For whom? They are a source of
inspiration for their husbands and not
to the Members. Yes, Mr. Dhabe.

SHRI SAWAI SINGH SISODIA-
Sir, with your permisgion 1 want to
pass on some information to the
House so that there will not be any
misconception or misunderstanding. It
ig regarding the point raiseq by the
honourable Member who spoke just
now. He referred to the recent posi-
tion in respect of the management
posts lying .vacant. The position™ is
this:

In the case of chief executives, as
on 3-12-80, there were 26 vacancieg of
chief executives posts in the Central
public enterprises. Of these gelection
has been finaliseg by the PESB in
respect of 23 posts This leaves only
three posts vacant.
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Then, regarding part-time Chair-
man, ag on 3-12-80, there were 9 posts
of part-time Chairman vacant out of
which the PESH has finalised jtg re-
commendations in respect of 6 posts.

Then, in the tase of Functional
Directors, as on 3-12-80, there werg 43
posts op Functional Director vacant
against which the PESB hag finalised
its recommepdations in respect of 28
posts.

Now, Sir, there is one more point.
I want to make one thing clear, The
losses in the public enterprises in
1979-80 were anicipated to be Rs. 149
crores, Now it ig estimaled to be
Rs. 75 crores. It is the November
1980 position. In any case, the losg is
nowhere near Rs. 1,600 crores,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Yes, Mr. Dhabe,

SHRI V. B. RAJU (Andhra Pra-
desh): Mr. Minister, the honourable
Member mentioned about the cumu-
lative losses only. It is the cumula-
tive loss and not the loss in one year.
Actually, the honourablg Member has
been ]iberal It jg not Rs. 1,000 crores,
but it Rs. 1,887 croreg of cumulative
loss at the end of 1978-79. At the end
of 3lst March 1978 the cumulative
losseg were Rs. 1.867 crores.

SHRI SAWAI SINGH SISODIA: To
all these points the reply will be given
at the appropriate time.

SHRI V B RAJU: No. Because you
intervencq to give the figures T just
mentioned this.

SHRI SHRIDHAR WASUDEO
DHABE (Maharashtra): Sir, T sup-
port the Resolution moveq by Shri
Raju and it iy 2 very important Reso-
lution. It has got two or three as-
pacts. One is gbout giving a reason-
able return and the other is about
generation of resources 'for further
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growth. It has also been mentioned
that a large number of enterprises are
going sick, Sur, it is not only the pub-
lic sector enterpriseg in the Central
sector that are going sick, but also
the uits in the State gector are going
sick like the State Electricity Boards
There is also a talk that the State
Elecrticity Boards should ‘De taken
over like the sick units in the private
sector.

In this connection | would like to
say that the objectives of the public

sector are very clear and obvious.
They are mentioned from time 1o
time. T would only like to quote

para 17 of the Public Sector Survey
1978.79:

“The involvement of public enter-
prises in meeting the social, econo-
mic ang financial objectives like in-
creased production, providing ade-
quate return on investments, pro-
tection ang generation of employ-
ment, dispersal of industries in
different parts of the country, de.
velopment of basic and ancillary
industries and assisting the process
of industrialisation in the country
are some of the notable features of
the functioning of public enterpri-
ses in the seventies. The contribu-
tion of public enterpriseg in  the
Development o¢ the ‘economy ag a
whole has also been sizeable, Thig
required wider considerations of
national profitability rather than the
pursuit of profit in the narrow com-
mercial gense. This commitment to
these wider socio-economic objec-
tives of publi¢ enterprises distin-
guishes the role of these enterprises
from their counterpart in the rest
of the economy.”

Sir,, in the same Report it has also
considered the profit and losg of va-
rioug concerns. In the year 1978-79,
G9 enterprises have incurred losses
tolalling Rs. 576.71 crores. And the
enterprises whise net loss exceeds Rs.
10 crores are 9 jn number. They are:
Coal Indfa Ltd., Shipping Corporation
of India, Heavy Engineering Corpora-
tion Ltd. Indian Iron and Steel Cao.

td., Hindustan Fertilizer Corporation
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Delhi Transport Corporation, Ferti-
lizer Corporation of India, Indian
Petro-Chemicals Corpn. Ltd., and
Mining and Allied Machinery Corpo-
ration Ltd,

This clearly showg that it i in the
national interest to have public sec-
tor undertakings function profitably
ang successfully for the developing
economy ang our objectives of De-
mocratic Socialism. In that connec-
tion, I would like to say that the
question of corruption raiseq by
Mr. Kalyap Roy is fhe larger ques-
tion. There ig corruption not only
in these public geclop enferprises but
it is in the whole political system.
Unless we make the representatives
of the people at the political level
above corruption, it is very difficult
to check corruption in a particular
department of economic activities.
However, I would only like to sub-
mit that efforts must be made to
make the public sector undertakings
more profitable and more efficient in
the circumstances that exist today.

Sir, in thig connection. twod im-
portant thingg which require consi-
deration is the industrial relations
between the workers and the mana-
gement, and whether the cooperation
taken from the workers can im-
prove the performance of the public
sector, Sir, in This connection, a
committee of Trade Unions  was
appointed—Working Group of Cent-
ral Trade Unions set up by the
Union Ministry of Labour in 1878.
It observed:

“The performance of Public un-
dertakings by and large is- much
below expectation barring a t'evy
exceptions . . . The public sector is
ailing because it has failed to
evolve a management culture con-
sistent with its social objectives.
It hag developed a hybrid mana-
gement culture composed of bu-
reaucratism borrowed from the
colonial administration and a mas-
ter-servant  relationship  borrow-
eq from the private sector. It is
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maostly sheltered from the compe-
titive forces of the market and this
at timeg reinforces itg innate ir-
responsibility.”

Generally, there is no specific ac-
countability of any individual for
any resujts. Therefore, Sir as in
Japan, unlegs we evolve a manage-
ment culture for running public
enterprises cfficiently and not sim-
ply appointing retired military offi-
cers as Chairman—Our bureaucrats
being simply heads of departments
as Chairman—there would be a com-
plete sabotage of the administration
and working of these public sector
undertakings; there ig no possibility
of improvement Sir, the first thing I
would like to know is whether the
Government will accept ay a princi-
ple that only professionals will be
appointed as Chairmen on the Board
of Directors for running the public
sectop undertaking ang not the bu-
reaucrats or ihe retired military offi-
cers, Secondly, it hag been reporied
by the Labour Ministry on page 26
of its report that:

“Thg report of the 21_Member
Committee on Workers’ Participa-
tion 1n Management ang Equity
which was submitted to Govern-
ment showed that majority of the
memberg favoured adoption of a
three-tier system of participation,
viz. at the corporate level, plant
level and shop.floor level, The
Committee laig dowp the detailed
functiong of the various councilg at
shop-floor, plant and  corporate
leveld and récommendeq that wor-
kers’ representatives at the partici-
pative forumg should be selected
through secret ballot.”

Sir, when this question was raised
on the floor of the House, it was pro-
mised that a legislation o workers’
participation will be brought before
the House, This Report is very im-
portant, If you really want the public
sector to be successful then you have
to do it, although the bureaucrats are
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are opposing it. I would request the
Ministey ang the Government that if
they are serious to make the public
seclor what it has been  described
many a lime ag workers’ seclor, then
workers® participation in management
will go a long way in not only im-
proving production but alsg maintain-
ing industrial peace. Therefore, it is
necessary that a legislalion is brought
here immediately and il ;s made ap.
plicable to all the public sector un-
dertakings, The tendency which is
growing in the public sector is not to
mmplement the labour laws, It ig un-
tortunate that the public sectors tMink
that they can maintain industrial re-
lations through theiy administrative
machinery without giving the rights
to the workers, Unfortunately, a deci-
sion was taken by the Government
that in monopoly public sector under-
takings, the worxers wil] not be given
the right of bonus. In the original
decision it was decided that the
workerg will be entlitled to 5 bonus of
8.33 per cent ag of right, statutory and
legal right, Thiz right was to be
available to workers in the public
sector undertakings also, Subsequent-
ly, the Cabinei decideq to take away
that right and make it an ex-gratia
payment ] will like to submit that if
the publid sector is 10 be made suc.
cessful, al] the rights like bonus which
workers get in the private sector
should be given to them on equal
basis, As it is very essential to make
a success of the public sector under-
takings, the Government must make
up its mind &5 to what extent they
consider the workers as partners in
the industry and simply believe in
employer-employee relations, It was
the demand of the working class
throughout India. Mr. Kalyan Roy
said that they bad gone on strike for
nationalisation of coal industry. All
the working classes and al} the
workers’ representatives are very
keen that tlye public secto, should be-
come a success znd enjoy the com.
manding heights of production, Un-
fortunately, the public sector ig suf-
fering from corruption. We were dis-
cussing the Hindustan Photo Films
and there the corruption is so high,
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that the production is going down, If
‘we want to improve the working of
this sector, it i3 necessary that we
decide what patterp of industrial re.
lationg the Government wants, It
shoulg be made clear in the  white
paper. Although this Government had
come to power in 1980, it is not cor-
rect to say that strikeg ang lock-outs
have gone down. The pumber is still
“high and the agitations are going on.
From January tg September, 1980,
there were 1788 lockoutg in the in-
dustry and the man.days lost were
9.89 million, Looking to the loss of
the mandays ang also the lockouts
and the strikeg which are taking place
in the public sector, it is essential to
have proper industrial relations and
without proper industrial relations it
is not possible to make any consider-
able progress and alsg expect mi-
racleg as happened in Japan and West
Germany, And therefore, my sugges-
tion to the Ministry is this, The
Working Group of the Centra] Trade
Unions submitteq a report ang they
have made very good suggestions. If
they are implemented, it will go a
long way in making a success of the
public sector,

Sir, in the public sector undertak-
ings, another thing which I would like
to suggest is austerity and avoidance
of unnecessary expenditure, And it
may also be seen to reduce the num-
ber of corporations, Sir, there is no
limit to the powerg of Chairmen and
Directorg in respect of expenditure.
Even offices are bifurcated simply be-
cause to suit the whims of some Mi.
nisters or the whimg of some MPs, At

Nagpur, there was an office of the
Western Coal Fields Limited. It has
the jurisdiction of threeg States—

Madhyg Pradesh, Orissa and Maha-~
raghtra collieries, Now this office has
been divideg into three parts, One is
taken to Chindwara; and another part
is taken to Bilaspur. And the admi-
nistrative expenditure has gone up by
three times. Therefore, Sir, austerity
in administrative expenditure is one
of the very important aspects of run-
ning the public sector undertakings.
Sir, I found the wastage in the public
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seclor undertakingg so great that
there is no accountability at any level,
Therefore, Sir, the accountability of
individua] officers and persons is very
important to reduce the wastage and
unnecessary expenditure in the pub-
lic sector undertakings. Sir, in  this
connection, it is also found that the
Coal India Limited has to recover
about Rs, 80 crores from the  State
Electricity Boards,

Sir, another aspect which I would
like the Ministry to consider is about
the working of the public sector and
quality production. In Maharashtra, so
many thermal stations are operating.
At Nasik and Koradi, the equipment
which was given by the Bharat Heavy
Electricals was found to be most de-
fective, The Koradi power station
could not operate ang there was clo-
sure for the total period of one month
in the last year because the equip-
ment supplied by the BHEL was found
below the standard. Same is the
position about Nasik, Therefore, it is
Very essential that the product manu-
factured by the public sector under-
takings is alsg improved, These are
all inter-connected. And this ig essen-
tial for economic development,

Lastly, Sir, I would like to sug.
gest that the success of the public
sector undertakings depends on the
happy industria] relations, If there is
no job satisfaction, if there is no emo-
tional involvement of the working
class and the employees, to think of
any success of any undertaking is
ridiculous and it is not going to take
place,

Therefore, Sir, lastly, I will re-
quest that in the White Paper which
hag been asked for in the Resolution,
how they will achieve happy and
good industrial relations which will
promote productivity, which  will
make a duty oriented working class,
which will create a management cul-
ture, and g new culture which will
make a success of the public sector
should be looked into. If such a
White Paper is brought out, certainly
it will go a long way in meeting the
varioug useful suggestions made, and
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also the country can be taken into

confidence for making a success of
the public sector undertakings,

THE VICE-CHAIRMAN (SHRI
ARVIND GANESH KULKARNI):
Now, Mr. Jain.

sl Wo ®o WA (WA HIW) :
ITAATASE WERd, qg qsr fAgEaAn
¢ fF Fadee aml F I FATTT
yeaE g A< fed 9w g A '
qF & gAAAT -
For the sake of bringing a Resolu-

tion, some Members try to bring a
Resolution. l

T W ¥ A% W1 TEd qEr 9T |

ATAT AT  AF FIAT FASH FET

g = @ 9 g9 F TR qE

@ FHT AR TN 9% d9iE gy,

aff gra e f& oouniIE F

Ard St WS 9§ 3§ N

q FH. .. (Interruptions) S&T-
43 2, AfwT swF amy agr

¥ AT § 1 ITANTLAF  HEIET, . . .

guawwad (Nt wfair  ore
gEavil) ¢ WA N g ag

#t Fo Fo FT: g A wR-
e A

SaaEad  WERa, ¥ ag ag
Tt § & F-ee aafsd ame
FE Wl I@ FE, Aot e
feedy g9X # Fd AT F, IE
FT AT @ T F fod, qwg Y
#fed, @ T & &7 ¥ qw,
w1 07 SEAE ¥ 39T g@q v
A% JW@T FE, fFqq 63 qeare
fgd a3 WIC I@E fE@TA amEm |
|, mmﬁmﬁ@ l
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gIer 9 & ey & fAq agr
qx FX & W

IJTEATETET  AZIET, 9 a1 H
9 A AT F OAUTE AT AEAT §
f& seiv oF vdr qff F1 oA #
gy fazrm & 997 YEaw &
ar g #F fdr 1 afe fawe
HHTT T A Vg T 3 ar faw
THTX IRl THAT AW FAET IET
wFR ¥ 7 Ay afmw weeefe
F U7 w0 fod I@WAld #@ o
W Y W ow wfaam w&m g,
qw & wigww & a f/g s &1
fagware T, AT WX FEAET AT
T @ 0F b AfFE A e @9
g W @ F @aw oA IW &
A w1 oFEIs AT WA g fR
g A7 FASE  AfFEr F
g ¥ saErest &% far ok o
3 wm fam awe & #gEw § 5
fafogrt  faeslt @vr A 2@
TH FT TG AR & HOA feed
# FEAT A § WX IO TE FT
gFd | STAWTEUE TR,  qfsesd
TREfFY & FH a6 qAT6R FAT
T E 1 A8 A ag g e W
¥ 91 weew § ° am afgam
afFr # g9t @ g WR oI
] wgar g fF ofeaw wreEfa
afsrs F wEwe F FW OFET T
St affq a1 wgde 9l deed
WY & @ 9FEr sam e
TATE A FAT FHTT GV BN &
ofsd® et & AE I AL
ARG A e
ofsers govee J@wm W 9 fod
AEMT & AR ATl w2 fF
mm%mmm

st f& g womwfaw & 0 a
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F &; Wrgae wdl fast #®@ faw
FH BT W § AR AT gEar
g g #1 AR fex seEw A7
Fga & f& ofsw weefewm #
ef@d Argi FOE R OFT AFAA
FAIE I (I 1 2 (5 S P o A
§ 37 FA-Nq@ Wed w1 Ay
FE g | W THE A HEEIHAT
A A A gt @Q W F owgodq
FA @@t g & afsw weeT
fuvg & w0 F@ v wiawifedi
N W Arww saw Qfwa fE
9 gmamEaee ¥ & FW FQ § AR
g gqamEy § IRFE FEAN F
afaFTdy F17 F@ 21 afg o™ T
FE 2 FENEEE A @ T A
A F afwn &1 @8 Foar o w6
aEae St qEtw §, s mfuwrto
# fradt gfaad g 6 w1 g
g Al FT dHa | § ag TE FAT
fF fag gve & sA% Afawd moq
q9d FW FQ & dg  HUAC
g wigwfet & fam s
§ o faw F@r g Al
qfiqd wreie® § &M T a9
afamfat # @A glaud gawm
e & wa 98 F @d v q

4
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T W FIW F 9 AR O
TR ¥ foderd #1 o #@ g
W Gl TF I FHAN & Ay
% faams ger & g wdEEy
T oam @ oag o wgw
@Y ofsy weRfea HWR A
THAE §aT § @ 9% THFEm #Y
FgAr Ig AUETY F @R AL F
AT AT AF | ITAAISAN HEIeT,
FEEl & Wex FRlee  gfasfal
1 fafm gwr aga wEws §
FFET STATT AWAT AT TR g |
MR & #w=L fF 5w #;
fawrfer #1 a=fva F@T I & A9
arET F3AT g 1 afs #aw e geaw
& wr gfasrd @ fafa s
g A W & g9 ¥ W AT
F IR AT EFT NG g HYHT
FETQ F99T 21 a7 WEae qeqH
§ ¥ FTEIGEN &l Afwd 758
iy # Ho Grsd | W A
Ft W UGFT eA W TEAT BN |
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AFr FE FW § T I A
st gx @y | fr e @
RN gwEl ¥ oA fgerary
Fgi &1 @l afw F1 qE AW FT
faor | g @1 W@ afw sEEiEg
% gmo fgearz A a@ Al
rfam FHEA B AT g | AW
frowr @ # I g | T Sgd
Tz foen wfusrd § swmn 5 &%
geR @ wey fredr aE q
¥ & A ag fFe oW @
F1 Jaem g ¢ 3§ fafesw A,
qaq #i W a9 939 30 ATE@ T
g ®¢ @ F fem war e
BE 99 & "= (1 @ w0
w12 AT BIE v ey Tfw S
faeeh wifgn o g T H AR
ag AT WIS WY OF a3 § fes
T Az g g ) fradr aard
¥ af IgwET A | JF Il
IS B G 1 o o S A T
fr oag g wE fr AAAE
qoor fag Y St demst T
F atfeg AT ARY F ( FAAOET IX
CFY JATT | 99 & TAT FIT AT FIC(H,
weqrat wf areEdw ¥, @A 98
3 qE aAT | AT @I WL A
mifeat gaTe AWM & warfaw FHE &
qra fawars #C g N1 7 qfed
geaffis F T aumy 27 F @A
gaTE aran w3 A favare w@d €, @ Al
afgar & afgar avdy ¥ gEAT A §

. YT 1§ A F JamS A1 gEA

¥ gl 5 g TT @mr BIT &1 0K 43
X § 4% #T T @ | O gug AN
fey wfe framy @ o9, gRa #@
AW A @i 4 S | qw AT
gfeas se@fes & g A

1
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“geEge fear &, fam & & wgW

g fet & S afsew & A
oFYI FY | SUGETAST WA,
Jy Mgy § oy A owwm &
3g @ FA-NEE TEdIE § THE! TGN
93 A F FE AEEFAT G 4l
R wreT weed 7 wits aifearedr
IR & 39 &1 A1 9er fear AwiT
g FEqTd qgr AT TW {IA FT @Al
FradY gwg avare foar « fiF 52 § agl
W &3 g | g A1 g w8
wifF & q1 oF Fa1 9I€q § | R @l
AT F9 AN 4¢ § TH 9X 747 =91 g
g7 oF wfyFTY 3 97 aymar fF aEd
OIS A1 qgd @6 gU & a0 Al UF qued
dor gran & it T=9t Fady @ g |

[The Vice.Chairmap (Shri Bisham-
bhar Nath Pande) in the Chair.]

”

frzas At ¥ 7 79 Mg T FFw,
ag weara fagm @ smma @ AR
e W1 & 39t amae 2 R wd o

ot atfag AW qrEw (I97
w_W) : IGGATETET WERT, H, 1 qwqa
AT § HIT AT TS q28q A e qra
F1 AR F U AET fmy g, qEq
FAl A A F IR AT E
AT fF o9 IR S g afsas
HTEFT FHET £ AT S g A
LTI ®X ¥ JAT HEiFT =94
R & IAHTHET qMET WA & fqu 3@
37 #] % A9 faav 1 simq &
o fagial @ @@ FEm 9w § |
¥ afeq sratgT v AgE e fF gard
fases gamml A1 AT Y Faegia F|r
a1 fF 39 3w § fAace gommdr s@r
w13 R e g & wfel afsrs
qFY HIX yréae JFT M1 F1 3@ W
& qgrar tHer qar o FHifew grizy &
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7 afeqs g F1 faaer aifge foad
fF 97 FeATU F FTH g TH AR JA40
1 waae frer a7, f& aw A% o &
7 AR TEE faaem F A swR
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YR T I AG WTAT £ o0 q
ATt £ 6 38 O1Aw @ 39 ey #,
fraat 37 & 7 fau g3+ fan qan
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g A FE 9T 318 FW § a1 aET A
IT ACF GEAT IR0 HR @
I GTF AT FIH WY FZTAT § | FEH
FAT GEAT &, T¥ETE F FHE T & |

5 P.M.
SHRI ° SHRIDHAR WASUDEO
DHABE: Mr. Vice-Chairman, we

can continue the discussion. It is
alrcady 5 O’clock. We have got Half-
an-Hour discussion today. Let ug go
to that item.

THE VICE-CHAIRMAN (SHRI
BISHAMBHAR NATH PANDE). All
right, Mr, Mirdha,

HALF AN-HOUR DISCUSSION ON
POINTS ARIS:NG OUT OF ANSWER
TO UNSTARRED QUESTION NO.
753 GIVEN ON THE 26TH NOVEM.
BER, 1980, REGARDING SAVING OF
TAJ MAHAL FROM POLLUTION

SHRI RAM NIWAS MIRDHA
(Rajasthan) ; Mr. Vice-Chairman,
Sir, the Taj at Agra is without doubt
one of the most magnificent monu-
ments not only in our country but the
whole world. It is a part of our nati-
onal heritage and can also be said to

be a part of the world cultural heri--
tage.

The Taj has been affecteq by vari-
ous sources of pollution. Therefore,
it is but natural that we should fool
concerned about the whole matter.
This is one reason why I have sought
a discussion on this gubject. If you
go and observe the Taj these days,
you would find that a lot of brown
and black patches have appeared, a
lot of pitting on the sides has appear-
ed and sand-stone have gtarted
flaking and particularly the wester



